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SUPREME COURT OF I
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NQO(s). 78 OF 2005
STATE  OF RAJASTHAN

VERSUS
PARVANAND AND ANR.

(Wth appln(s) for exenption fromfiling OQT.)

SECTI ON 1|

NDI A

Appel lant (s)

Respondent ( s)

Dat e: 24/02/ 2011 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Appellant(s)
M. Intiaz Ahned, Adv.
M's. Naghma Intiaz, Adv. for
M. MIlind Kunmar, Adv.

For Respondent (s)
Ms. K Sarada Devi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

On the request of the |earned counsel for the State
of Raj ast han, ei ght weeks'’ time is grant ed for
addi ti onal documents. The counsel for the appellant shal
file the copy of the depositions duly transl ated.

Stand over for eight weeks.
(NIDH  CHUGH) ( RENUKA SADANA)

Sr.P. A Court Master

filing



